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THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : Now it is 5 O'clock and
according t' the programme there is a half-an-
hour discussion to be raised by Mr. M. K.
Mohtar.

SHRI CHITTA BASU : Sir, before you go
to the next item I have someiing to say. I think
by this time we have understood the nr iod of
the House. Every section of the House has
accepted the principle governing this Bill and
the Minister in the course oi his intervention
has also expressed his mil d to accept the
amendment moved by Mr. \rjun Arora. And
unless this Bill is dispo ed of today, I think
there-is no chance of this Bill being taken up
in the current session. It will be held over for
the ne<t session which will be in August. The
motion is only for eliciting public opinion and
if it is not disposed of today, it may b<-
delayed and may go on till October or so. It
will create more complications. So I request
that the amendment mav be put to vote.

THE VICEC HAIRMAN (SHRI AK-BAR
ALI KHAN) : I would like to know the
reactions of the Labour Minister.

SHRI D. SANUJ|IVAYYA : Many points
have been raised and they have got to be
replied. They cannot go unanswered. So
many thing: have been said.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : So then it will have to go to the
next session. I think since the Labour
Minister rightly wa its to answer certain
points which have been raised . . .

SHRI CHITTA BASU : What about 22nd?

SHRI OM M1HTA (Jammu and Kashmir :
I do no know whether it will be an official
day tk a non-official day. I do not think it v ill
be a non-official day.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : Mr. Chitta Basu we are very
happy and we appreciate your endeavour and
you see the consensus of the House is more or
less that the Bill

[ 8 MAY 1970 ]

Discussion 166

should be sent for public opinion and I am
sure that if there is some" arrangement we will
take it up on 22nd , but I cannot promise. It all
depends upon the Parliamentary Minister and
the programme oi this House and the other
official work. So I cannot promise. I would
ask the concerned officers to cons'der this
matter If it is feasible, then, they can give
some, time on 22nd. But today we have to take
up the half-an-hour discussion as programmed.

HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF THE AN-
SWER TO STARRED QUESTION NO.
97 GIVEN IN THE RAJYA SABHA ON
THE 30TH APRIL, 1970, REGARDING
RADIO MOSCOW'S CRITICISM OF

INDIAN LEADERS

SHRI M. KMOHTA (Rajasthan):

Mr. Vice-Chairman, I am thankful for the
opportunity given to me for raising this half-an-
hour discussion 01 a matter of very
grave importance. For quite sometime,
actually since just before the general elections,
the radio stations in  Soviet Russia—
Radio Moscow as well as its camouflaged
wing, Radio Peace And Progress:—have
been indulging in many objectionable attacks
on certain political patties in the country which
really amount to interference in the
domestic affairs of India.  This matter has
been raised on a couple of  occasions
previously in this House as well as in the
honourable Lok Sabha and the only answer that
the G-oven-rae it had in respect of the
activities of R.adio Peace and Progress was
that according to the Soviets this was an
autonomous body. Nobody can be so naive as
to swal-llow this fairy tale given out by the
Soviets. There is nothing private in the
Soviet Union. The whole world knows
that. Everything is controlled there

SHRI ARJUN ARORA (Uttar Pradesh.) :
No, no. There are many things private there.
They have some private property also. Only
here you do not allow the poor to. have a
private life.

SHRI M. K. MOHTA : Even the li 1 ¢ of the
people in the Soviet Union are not private there.
We know what the conditions are in the Soviet
Union and we need not be agitated about that.
Therefore, this fairy tale must be dismissed out
of* our mind. We believe in the freedom oi-
expression and the freedom of the pres s If in
any country #here is a free press and
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if the free press there or any other form oi
expression there, makes critical references to
our country, to our people, to our political
parties or to certain of our politicians, we will
have no objection. But there are some
countries unfriendly to us like China or
Portugal or South Africa or Pakistan, and if in
any of these countries there is a free press, |
will have nothing to say. But this condition
does not apply to the Soviet Union where
everything is controlled and anything which
comes out of the Moscow Radio or of Radio
Peace and Progress, must be taken to be the
official view of the Government of the Soviet
Union, and this coming as it does from a
country which professes friendship towards
India is really something which extremely
troubles us and which perhaps cannot be
dismissed very lightly as has been done by the
Government of India. I will only quote a
couple of excerpts rom their tirades.

In connection with the Banking Companies
Act and the Supreme Court judgement, it
was said

"The Act met with furious resistance
from the leaders of the reactionary Swa-
tantra and Jan Sangh parties and the right
wing leaders of the Indian National
Congress splinter group who formed the so-
called Organisation Congress. They exerted
no little effort to prevent the
implementation of the nationalisation law".

This is important—

"It was they, it appears, who inspired the
Supreme Court Decision".

This is a slur not only on our political parties
and politicians but also on the judiciary of the
country which we, as a free people, can never
tolerate The Minister said in the Lok Sablia
that the attention of the Soviet Embassy, the
officials of the Embassy here, was drawn" to
this. What I would ask the Minister is, what
was the reply given by them and what Was the
explanation given by them and if the
explanation was not satisfactory, what further
action the Government has taken or proposes
to take in this respect? We in the Swatantra
Party do not really bother about names called
to us by the Communists, whether they are in
Russia or in China because it is well known
that if a bad character calls you names, you jo
not really have to bother about it. 50 we do not
bother about it.  Let them
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call us any names but when a wing of the
Soviet Government casts aspersions on our
judiciary, it is necessary for our own national
honour to stand up, take notice and protest in
the loudest possible voice. I would like to ask
the Government to clarify its position on this
matter. Thank you.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS:
(SHRI SURENDRA PAL SINGH) : Sir, this
subject has been discussed on the floor of this
House on a number of occasions. Therefore |
have listened to the Member's speech very
carefully to see if he makes any new points or
discloses any new facts, but I find he has only
covered the old ground and nothing new has
dropped from his lips. As far as the Govern-
ments' stand is concerned, that too has also
been explained on a number of occasions and |
have nothing new to disclose to the House or
for the benefit of the Member, and I am afraid
it is going to be a repeat performance on
both sides.

In regard to Radio Peace and P and Radio
Moscow, we have to make a distinction
between these two organisations and the two
Radio Stations. As the House is already aware,
Radio Moscow is the official mouthpiece of
the USSR Government. There is no doubt
about that. As far as Radio Peace and Progress
is concerned, it is a Radio Station organised
and run by an independent and autonomous
body consisting of a large number of Soviet
writers, political commentators and the like.

SHRI BALKRISHNA GUPTA (Bihar)
: Are there any Soviet writers |

SHRI ARJUN ARORA : There are.

SHRI SURENDRA PAL SINGH : Why not?
Whatever comes from Radio Moscow, if it is in
any way critical of our Government, of our
policies, of course we can take objection to that
but as the Member himself pointed out, apart
from the fact that they made one reference to
our Supreme Court, all the other broadcasts are
of a nature to which we cannot really object
because they have neither criticised any
political party nor any indi-. vidual. They have
merely given their own assessment of the
political situation and the economic situation
prevails the country and their own assessment
of the political parties which are functioning in
our country but that is something to which
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we cannot take abjection. No individual has
been ment oned nor any political parties have
bee: criticised in any disparaging terms, but il
is true that their reference to the Supreme
Uourt is something which we did not like It
caused a great deal of concern to is and I want
to inform the Member th*.c as soon as we
came to know of it, we ook up this matter with
the Soviet autuorities, and we called the Soviet
Charge d'affaires to the Ministry and we
explain :d our position to him and our concern
ibout the whole thing and we told him tha' the
Supreme Court was our highest judiciary and
it was a very important organ of our
Government and they should not have
criticised the Supreme Court in this manner,
and our concern about this has be >
conveyed to the USSR Government. We are
awaiting their reaction. Their repl- has not yet
come to us.

As regards Rs iio Peace and Progress, it is
true they have time and again, criticised some
of the political parties and individuals also but
this is something about which we shoul i not
feel greatly concerned or object o it. After all
we are a mature country p ilitically and our
leaders are very mature ind very wise people
and we are adept in tl e game of give and take
and cut and thi ust and all that sort of thing. I
would .ippeal to the hon. Members not to feel
touchy or be so sensitive about these things.
After all criticisms of this nature aie levelled
against us by a number of countries in the
world, from the Western countries and from
America.

SHRI M. K. MOKTA : Officially levelled
against us'

SHRI SURENDRA PAL SINGH : About
that I have already drawn the distinction.
Anything coming from Radio Moscow is
official and anything broadcast by Radio
Peace &nd Progress, I am afraid is not
official. It merely reflects the viewpoint of
some poeple in Russia who are acting
independently. It is open to the Member to
s.iy that this is an official organ under th>
control of the USSR Government but we
haveto go .

SHRI BALKFISHNA GUPTA Can
anybody act independently in Russia?

SHRI ARJUN ARORA : Why not?

SHRI SURENDRA PAL SINGH In the
field of irternational relationship, we have to
accept the official explanation of the
Government.
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THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : I think so.

SHRI SURENDRA PAL SINGH : This has
to be done. The hon. Members can draw their
own conclusions and can come to any
conclusion they like but as far as we are
concerned, we accept the explanation. Further
sometimes, what comes from Radio Peace and
Progress is something which we do not like,
and we have actually drawn the attention of the
USSR Government that they should use their
influence with this organisation so that all these
things are not said because they can cause
misunderstandings and can come in the way of
our growing friendly relations with that
country. So informally and otherwise we have
brought it to their notice and hey have also
promised to do their best in this regard but as
regard Radio Moscow, apart from the reference
to the Sup eme Court, nothing has been said by
them o which we can take objection.

SHRI ARJUN ARORA : It is very
interesting that Mr. Mohta says that he has no
objection to any criticism coming from other
countries. He has objection only to the Soviet
Union. Thus Mr. Mohta has exposed the
hollowness of his impartiality, his love for
freedom and his love for the country as well as
its dignity and the dignity of the Supreme
Court. The VOA. the West Berlin Television
are day in and day out criticising us and pain-
ting wrong pictures of India but Mr, Mohta
says he 4"»<i no objection to other countries.
His objection is to the Soviet Union.

SHRI M. K. MOHTA : My objection is to
the Government. It is an official organisation.

SHRI ARJUN ARORA : Everyone knows
that the VOA does not run its services and its
stations all over the country without
Government help. Everyone knows it. If Mr.
Mohta does not know, he is pretending too
much. He knows a little more than others
because he is a business man and he knows
what setting up radio stations all over the
country costs i o the VOA and that , we know,
cannot be done, is not being done without
substantial subsidies direct, indirect, concealed
and open by the Government of USA; but that
Mr. Mohta does not mind because they praise
the Swatantra Party and the reactionaries in
this country.

SHRI M. K. MOHTA : I said I do not mind
your calling us names.
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SHRI ARJUN ARORA : Mr. Gupta and Mr.
Mohta think there is no autonomy in the Soviet
Union. There is autonomy in the Soviet Union
and people have certain freedom to move, to
organise, to assert themselves, and the Writers'
Union, the Intellectuals Organisation, the
Peace Committee, the Trade Unions are all
non-official organisations.

SHRI BALKRISHNA GUPTA : Organised
with the active consent of the Soviet
Government.

SHRI ARJUN ARORA : When Mr. Gupta
visited the Soviet Union long time back, luring
the life-time of Stalin, he did not do everything
at the direction of the Soviet Government. He
had the freedom of movement. If a foreigner
like Mr. Gupta had freedom in the Soviet
Union the Soviet citizens also have that. How
can we in this House, or the people in the
Swatantra Party or the people in the SSP
decide that there is no autonomy in the Soviet
Union ? You refer to classic book'; on the
Soviet system, Soviet Communism by Sydney
and Beatric Webb which still remains the most
classic expo-n of the Soviet system done by
somebody who is not a Communist, who is not
a Soviet citizen but who commands the respect
of all educated people throughout the
Englishspeaking world for his erudition and
knowledge. They have given a long list of
autonomous organisations. So if there is an
autonomous organi ation which is able to run a
radio service called Radio Peace and
Progress— the name is very good; I love peace
and I want progress but may be Mr. Mohta
does not want it—how can we object? The
explanation given by the Minister has to be
accepted.

As far as the reference to the Supreme Court is
concerned the Government has taken a certain
attitude but, Sir, the fact remains that the
Supreme Court was moved on the matter of
bank nationalisation by a leader of the
Swatantra Party. Mr. R.C. Cooper, and the
whole case was argued by another pleader of
the antra Party, Mr. Palkhiwala. So why does
the Swatantra Party fight shy of the statement
that it contributed to the Supreme Court
upsetting the bank nationalisation?

SHRI M. K. MOHTA : This againis a
slur on the judiciary.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : He was saying that he argued
the case there.

SHRIMATI YASHODA REDDY
(Andhra Pradesh) : Sir, I must confess
that I am a mere Indian and my knowledge of
the Soviet Union or the methods of the Soviet
Union is not as much as Mr. Arjun Arora's.
I am prepared to-take whatever he says as a
man who knows more of the Soviet Union than
I know but as an Indian I have got some
feelings and I have got some questions to put to
the hon. Minister. 1 am neither ques-
tioning the Soviet Union nor supporting the
Voice of America or America; I am not
bothered whether it is that Government  or
this Government. Here has come up one
instance which Mr. Mohta has  raised with
reference to a matter about his own party
which came in the Moscow Radio.
Whatever may be the explanation given
by the Minister and supported by my friend,
Mr. Arjun Arora, I must confess that there
is a feeling, and rightly so, that in the Soviet
Union things are not as autonomous as they
would appear to be. That being the
case, I would like to ask the Minister, is it not

the duty—to quote the words that he
used yesterday—of  every  independent
country to protect its citizens and poli-

ticians—politicians are also citizens— from the
onslaught of  foreign governments or
foreign agencies or foreign organs ? Within
our country we may like each other or we
may not like each other but certainly we are

independent citizens of an independent
sovereign country  and is it not the duty of
our government— suppress  Uus, oppress

us, do anything you like wihtin the
country— to protect its citizens? No
government or any organ of a government
of another country can cast aspersions or
cast reflections or say things abou"” the
judiciary and the political leaders of India. If
such a thing happens what is the Government
going to do to prevent these things?
May I also ask him another thing? 1 have
got information that the Russian pressmen here
in India are given many diplomatic
privileges—may be right, may be it is not
strictly necessary—and all that I want to
know is whether the pressmen of any other
country are also given the same status
and diplomatic privileges. And the more
important thing is what is status of our Indian
pressmen in Russia. That is a categorical
question that Iwould ask the Minister.
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There is a feeling—it is for the Government
to remove it— among the political parties,
especia ly the opposition parties here that the
Jovernment is not taking serious note ol the
objections made by -all the political parties.
The Government of India gets support from
parties like the Comnunists, the DMK and they
are not ouched by the Russians, they are not
touched by the Radio Peace and Progress, i< is
only the Jana Sangh, the Swatantra and the
Gongess (O) that are their targets. There seems
to be some connection between the parties in
coalition wi'h the Indian Government and the
way the Russians and the Radio Peace and
Progress make comments. They commen only
on these parties, I am not casting any
aspersions but this is the feeling ..

SHRI BRAHMANANDA PANDA (Orissa)
> You have your coalition and the Voice of
America will support you.

SHRIMATI YASHODA REDDY . If the
Voice of America were to do anything like this
] will be with you to oppose the Voice of
America, I guarantee you that. As was jointed
out by the Home Minister they have got a
majority but that majority i of some parties and
those parties are no touched but why only these
three paries. Because they believe in
democracy ? Apart from the impression there
is some connection between them, there is also
the feeling that the Government of India does
not protest to the Soviet Union or their protests
are too weak because they are too dependant
on the Soviet Union and the Government of
India is dinctly dictated or controlled by
Moscow. These are the feelings of the citizens
of India, I hear them and as a Member of (he
House I have to bring them to the floor of the
House. I ask, is it because tbe Government is
controlled by Moscow that they are not able to
protest or is it because that you are not really
anxious or is i - because of some internal
relations between you and the Soviet Uivon
and you fear that there will be some sf*HI-M !
This is the feeling and I must hone.tly tell the
Government about it. My feeling is that the
Soviet Union, Moscow Radio and the Radio
Peace and Progress are doing nothing but
subverting democracy in this country, they are
doing nothing but abusing political partii-s of
this country. How can any foreign
Government interfere
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with our political parties arid 'comment on our
political leaders? We believe in democracy. If
they think that in the name of Radio Peace and
Progress they can do such a thing then we
should also have opportunities of telling them
what we think about Moscow. But we have a
wonderful code in the AIR that we should not
criticise a foreign Government especially if it
is a friendly Government. And the Soviet
Union is friendly. But may I very humbly ask
whether .the External Affairs Minister would
tell the Minister of Information and
Broadcasting and the Prime Minister that this
AIR code should be erased and to give our
political parties and political leaders some
occasion to speak on the AIR and reply to
them. If the Government cannot reply to these
people will they at least erase this code which
says that we should not say anything against
any friendly power and allow us to reply to
them?
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THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN) : Please come to the point- Those
are irrelevant observations.

SHRI JAGDISH PRASAD MA-THUR
I am coming to the point.
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THE VI( E-CHAIRMAN (SHR' AKBAR
ALI KHAN) : The Minister has said that
Moscow Radio is the Govern" ment Radio and
the other, according to the version of the

Government of Russia, is not the
Government Radio.
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SHRI M. K. MOHTA : May I seek a
clarification ? If it is an autonomous body and
if < hey are indulging in such broadcasts, wl y
should it fall to the Government of India to
have cyclostyled copies of their broadcasts—
which are actually a slu- on our own people—
and distribute them ? Is the Government of]
India workin;; as a publicity agent of Radio
Peace and Progress?
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SHRI SURENDRA PAL SINGH : We are
not acting as publicity agents for anybody for
that matter and I am afraid his information is
completely wrong. It is not correct. Now, the
hon. lady Member said that the Government of
India should give protection to all our citizens.
I agree wi th her wholeheartedly that it is the
Government's primary duty, but it all depends.
Protection against what? I have already said
that if anything is said or done outside this
country, which goes against our national
interests or which is tantamount to interference
in our internal affairs, we will certainly take
up the matter with the country concerned. It is
our primary duty and we are prepared to do it.
As 1 have already explained in regard to
broadcasts from Radio Peace and Progress, we
have protested not only once, but three or four
times. Their reply has been given to us and we
have to accept that reply. It is an autonomous
organisation and it has a right to criticise and a
right to say whatever it likes.

SHRIMATI YASHODA REDDY : That is
exactly the point. They have protested, but
what effect has it had on them? Is the
Government going to do something?

SHRI SURENDRA PAL SINGH : The
reply has been given to us. We have protested
and we have brought it to their notice. They
always say that it is an autonomous
organisation and they have a right to criticise
political parties and put forward their
viewpoint, as we have, in this country, a right
to criticise the Russian policies. In our papers,
in our Press, everywhere you will find
criticism of Russia every day. So, in the same
way . . .

SHRI M. K. MOHTA : That is exactly the
difference.

SHRI SURENDRA PAL SINGH :
whole thing is this ...

The

THE LEADER OF THE OPPOSITION
(SHRI S. N. MISHRA) : Our papers do not
belong to the State. The analogy is completely
incorrect. Thes* are the State organs.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr. Mishra, their
contentiop, the Soviet contention is that
this Radio does not belong to them.

SHRI S. N. MISHRA : Moscow Radio
does not belong to them?

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Not the Moscow
Radio, but the Radio Peace and Progress.

SHRI S. N. MISHRA : Is not Moscow
Radio doing as much damage to the
political parties and the leaders? Even with
regard to the Radio Peace and Progress
one cannot put in the plea that it is not
a State organ.

SHRI SURENDRA PAL SINGH : Sir,
this is a matter of opinion. The main
point here is whether Radio Peace and
Progress is a Government organisation or it
is an independent, autonomous body. We
have been told by the Russian Government
that it is an autonomous organisation and
as I said earlier on we have to accept that
explanation. =~ Now, anything emanating
from Radio Peace and Progress which we
consider objectionable and an interference
in our internal affairs, I have said we take it
up with the Russian Government. We have
said that it is undesirable and this should not
be done, but they always take the plea that
this kind of a criticism is bound to come
from an autonomous body, as do cri-
ticisms from other stations and countries all
over the world, and we should not really
mind it. But if anything critical or
anything which goes against our national
interest is expressed in disparaging terms by
Radio Moscow, then it certainly has to be
taken seriously by the Russian Government,
but we find that in their broadcasts so far
nothing has been said to which we can take
objection, except the reference to the
Supreme Court. We have told them that we
did not like it and we have brought it to the
notice of the Russian authorities. We are
awaiting their reaction and their reply.

Then the hon. lady Member asked if any
diplomatic privileges are given to the
Russian journalists in this country. This is
not correct. We do not give any privileges to
the Russian journalists, nor do our
journalists in Russia enjoy Jhese privileges.
Then, she asked: Is the Indian Government
under the control ’
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of the USSR? Sir, this I deny with all the
emphasis at my command. It is a very unfair
allegation. We are not under the control of any
Government whether Russian or American or
any other Government in the world for that
matter. We are an independent country. We
have an independent policy and we are not
under the pressure of anybody. We  take
decisions on our own.

About AIR it is something I am not
competent to give any reply. This is a matter
to which the ministry concerned can only
reply. This can be brought to their notice later
on. The hon. Member who asked the question
last said that we should protest against the
broadcasts by Radio Peace and Progress. I
have already explained that we have done that.
I think this just about covers all the points.

SHRI S. N. MISHRA : One clarification
which I have not been able to get

SHRI ARJUN ARORA : On a point of
order, under the rules, in a Half-an-hour
Discussion, only those who

SHRI S. N. MISHRA : Why do you want
to prevent my clarification ?

SHRI ARJUN ARORA : Let me complete
my point of order. Under the rules in a Half-
an-hour Discussion' only those Members who
have given their names earlier can ask for
clarifications. You read out the list of names.
By chance Mr. S.N. Mishra's name was not
there. Have we reached a stage that, when all
Members are equal, Mr. S. N. Mishra is more
equal ? If You follow the rules, Mr. S. N.
Mishra must miss this opportunity and as a
senior Member, as the Leader of the biggest
opposition group, he must respect the rules,
follow them and set a good example.

SHRI M. K. MOHTA : My question has
not been answered.

THE VICE CHAIRMAN (SHRI AKBAR
ALI KHAN) : I hope Mr. Mishra, a very
respected and esteemed friend of ours and the
Leader of the Opposition, will appreciate that
there is much in the objection that has been
raited by Mr. Arjun Arora.
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SHRI S. N. MISHRA : Has it not been the
practce in the past to seek clarifications or
clucidations ?

THE VICI -CHAIRMAN (SHRI AKBAR
ALI K HAN) : But your name is not here.

SHRI S. N. MISHRA : No. I do concede
that 1 should have given my name. I' waned
only one Member to participate an the
discussion and, therefore, the ion. Member,
Shrirrati Yashoda Redd), had spoken on this. I
am only askin ; you whether I can seek some
elucidatioi or clarification on the statement
made by the hon. Minister or not. What I a: a
trying to make out—I would not take nore
than half a minute.

THE VICI-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I permit you.

SHRI S. N. MISHRA : One point on which
the hon. Minister was not clear was this : he
said that the autonomy relates to certaii
organisations which had been formed by some
individuals or a group of individuals. But this
autonomy relates to an organisation which had
been formed by the Government. Of course
autonomy may relate to even a governmental
organisation and he 5 also the whole origin
and inspiration are derived from the
Government. They are not derived from any
indiv dual or group of individuals who are
completely free. If they derive the origii and
inspiration from the Government, wh t kind of
autonomy relates to this orginisati n which is
called Radio Peace and Process? Should that
fact weigh with the Government here in not
lodging a proti-st against Radio Peace and
Progress? 1 do concede, as I have said earlier
that there can be governmental organisa" ions
which can be autonomous, but lei it be
conceded too that this is a govern; iental
organisation which is enjoying auto lomy; not
that this autonomy relates to any organisation
formed by an individual or a group of
individuals. For instance, w : have formed so
many corporations, they are autonomous cor-
porations but saill they are Government
corporations; they are not private corporations.
there can be no private corporation or
autonomous organisation in the U.S.S.I
because there is no private propert in that
sense.

The second t ting on which I am not quite
clear is—{ -obably the hon. Minister has given
the re >ly but I was not able to
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get it—Radio Moscow by any description is a
State organisation, its nature cannot be
interpreted in any other way; did he say—I
was not able to get it—that Radio Moscow has
not made any broadcasts in which the leaders
of political parties here had been criticised
although in some Supreme Court has been?
Did he check on this that Radio Moscow has
not criticised the political parties or their
leaders here? Did he check on this?

SHRI SURENDRA PAL SINGH : May 1
answer the last question first? On the basis of
the information in my possession up to the
present moment and from what I have been
able to find out Radio Moscow has not
criticised any individuals. It has criticised to a
certain extent political parties and has given its
assessment. It has called political parties as
being radical, being reactionaries, rightists, and
so on. But individuals have not been criticised
nor the policy of the Government. The hon.
Member's question is whether this Radio has
criticised political leaders or not.

SHRI S. N. MISHRA : No, no. The
political parties and their leaders.

SHRI SURENDRA PAL SINGH ° As
regards political parties I have already said
that.

SHRI S. N. MISHRA.- Let it be on record
that they have criticised political parties.

SHRI SURENDRA PAL SINGH : I said
this. This is a criticism to which we do not take
any objection. We do not consider it
objectionable. It has to be qualified . . .

SHRI S. N. MISHRA : You have to take
objection to that. No State organ should
criticise political parties. That constitutes an
interference in our internal affairs.

SHRI SURENDRA PAL SINGH : That is
the hon. Member's view. I cannot say anything
on that. The official view is that whatever has
been said by Radio Moscow is something to
which we cannot take objection. They have
certainly said something about political
parties. They have said nothing about
individual leaders of political parties.

SHRI S. N. MISHRA : Peculiar point."
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SHRI SURENDRA PAL SINGH
The other thing was about the autonomy
of Radio Peace and Progress. I have
explained that point earlier. Perhaps the
hon. Member did not hear. This Radio
Peace and Progress is not a governmental
organisation. It is an autonomous or
ganisation in the sense that it is run by
individuals in the Soviet Union. It is
run by an association of writers, political
commentators, and the like who are not
Government functionaries.

SHRI S. N. MISHRA : What are its origin
and inspiration? I asked you who has formed
it

SHRI SURENDRA PAL SINGH: W« have
to see facts as they are. This is an organisation
run by a group of individuals, and the Russian
Government says that it has no influence over
them. They are independent of it. That is what
is there to it.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN): He says it is not under the
Government.

SHRI S. N. MISHRA : The only factual
basis on which we can judge it is from where
the inspiration has come and who
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has formed this organisation. Therefore I
asked what are the origin and inspiration of
this organisation, whether they are derived

from any individual or a group of
individuals.
SHRI SURENDRA PAL SINGH

Inspiration comes from those individuals who
organised this thing.

SHRI M. K. MOHTA : My question has not
been answered. I asked why AIR'S Monitoring
Service is actine as publicity agent for Radio
Peace and Progress and circulating its
handout.

SHRI SURENDRA PAL SINGH ! It does
not concern my Ministry. I cannot say
anything about it.

THE VICE-CHAIRMAN (SHRI AK-BAR
ALI KHAN) : You take note of it and
communicate to the Minister of Information
and Broadcasting.

The House stands adjourned till u.oo A.M.
on Monday.

The House then adjourned at forty
six minutes past five of the clock till
eleven of the clock on Monday, the
nth May, 1970.



